
ACT NO- XI OF 1856. 

PASSED BY TEE LEGISLATIVE COUNCIL OP INDIA. 

HERELL'S it is expedient to make better provision Preamble. 
for a.pprehending and detaining European deser- 

rs from the Land Forces in the 8ervice of Her 

. . - . . -. 
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Jurisdiction.' 2. Any person, whether a .European British sub- 
ject or not, who shall be guilty of a n  offence punish- 
able under this Act, shall be punishable fop the same 
by any Justice of -the Peace for any of the Presidency 
Towns of Calcutta, Madras, and Bombay, or for any 
of the Settlements of Prince of Wales' Island, Singa- 
pore, and Malacca, Magistrate, Joint Magistrate, or 
person lawfully exercising the powers of a Magistrate 
in any Fort withi-, t h  T~e~ritorier: of the  East India 
Company within whose jurisdiction the offence may 
have been committed, or such person may have been 
apprehended or found, whether the offence shall have 
been committed within the local limits .of the  juris- 
diction of such oficer or not ; and any person hereby 
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[Officer of any fort, garrison, station, regiment, or apprehnsien 
getachment, a t  any port or place within the Terri- of ds~erters. 
.tories of the East India Company, in which no person 
lawfully exercising magisterial powers can be found, 
which oath or affirmation the several persons above 
named shall severally under this Act have power to 
administer; or whenever, on such information as 
aforesaid given to any Justice of the Peace, Xagis- 
trate, Joint Magistrate, or person lam£ ully exercising 
-the powers of a Magistrate, having jurisciiction within 
such port or place, there shall appear reason to sus- 
s e c t  that any European Officer or Soldier belonging 
%o the said Forces, who may have deserted or be 
absent without leave, is on board any ship, vessel, or 
boat, or is concealed on shore at  any such port or 
place within the Territories of the East India Com- 
?any, i t  shall be lawful for such Oommanding Officer 
o r  Justice of the Peace, Magistrate, Joint Magistrate, 
or person lamfully exercising the powers of a Magis- 
trate as aforesaid, to issue a warrant authorizing the 
person or persons to whom such warrant may be ad- 
dressed, to enter into and search, a t  any time of the 
day or night, any such ship, vessel, or boat, or any 
&touse or place on shore, and to apprehend any such 
officer or soldier, and to detain him in custody in 
order to his being dealt with according to law. 

6. The warrant to be issued under the preceding Warrant Q 

Section may be addressed to any European Officer or whom t o  be 
addressed and -Soldier of the said Porces, or to all constables, peace by whom to 

bfficers, and other persons who may be bound to exe- be execnted. 
,cute the warrant of any Justice of the Peace, Magis- 
trate, Joint Magistrate, or person lawfully exercising 
the powers of a Magistrate, and acting in the execu- 
tion of this Act ; and all such persons shall be bound 
to execute, perform, and obey such warrant. 

7. Every person who shall be apprehended under persolls ap. 
any warrant uncier the 5th Section of this Act, shall preheuded 
be brought without delay before a Justice of the !::::%, 
Peace, Nagistrate, Joint Magistrate, or person lam- ,tc, 
fully exercising the powers of a Xagistrate,'in or near 
the place wherein such person shall have beell arrested, 

who 
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who shall examine such person, and, i f  he shall be 
satisfied, either by the confession of such person or 
the testimony oE one d'r more witness or witneeses, or 
by his own knowledge, that such person is a deserter 
from the said Forces, shall cause him to be delivered, 
together with any depositions and papers relative to 
the case, to the Commaudiug Officer of the regiment, 
corps, or detachment to which he shall belong, if the 
same shall be in or near the place of such arrest, or, ' 

i f  olh~rwise, then to the Oommsnding Officor of the 
nearest military stakion, in order that he may be dealt 
with according to law. , . 
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